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Writ Petition (Criminal) No. 437/2024

HINDU SENA SAMITI & ANR. Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)
(FOR ADMISSION)
Date : 14-11-2024 This matter was called on for hearing today.
CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE SANJAY KUMAR
For Petitioner(s)
Mr. Kunwar Aditya Singh, Adv.
Mr. Swatantra Rai, Adv.
Ms. Rupali Panwar, Adv.
Mr. Vishal Arun Mishra, AOR
For Respondent(s)

UPON hearing the counsel, the Court made the following
ORDER

We are not inclined to entertain the present writ petition
under Article 32 of the Constitution of India which, in fact,
refers to alleged occurrences over a long period of time. Further,
the offence of hate speech as delineated by law and judgments,
cannot be equated with wrong assertions or false claims.

In case the petitioners have a specific allegation that meet
the law on hate speech, they may raise the same before appropriate
forum as per law. We make no comments either way in this regard.

Recording the aforesaid, the writ petition is dismissed.
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